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Neu Dalhi: this the X7  day of July, 1999

KON Y8LE MReSe-ReADIGE, VICE O AI RN ().
HON '3LE MR.P o Cok WIN i, MEMBER (3)

J C.Mishra N
o $ri J.R.Mishra,

asstts Bhgineer,
Bridayss,

Northem Railway,

Mo radabad

(under the 8dninistrative control o £ ce/ M,
No rtham Rallway,

New Del his

(3y Aadvocatas Shri M.L.Shama)
XX REK mplicwt

Vgrsys

thion of India
through
General Manager,

Northem Railway Headquarters 0fficer,

Baroda Housas,
Neaw Mhio

23 chief thaineer,
Northem Railway Headquarters 0ffice,

Baroda Housae,
Nau Mhi oooo.oommond“tSQ

(3y Adwcate: Shri P.S.Mahendru )

HON 'SLE MR R GE VI Hal M
pplicant seeks intempolation in the panel
dated 26, 3,93 (mnexure~al) for promotion of Class II

Officers to Sr. scale on adhoc basisd

2, Heard both sides.
3 mpplicant states that his work has been
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excellent throughout his official carser, and has
been appreciatad by his suparior officers for
which he has received sevaral commendations and
reuards also, but statss that despite that, on
the basis of D PC's recommendations, 4 lists were
issued: on 13.7.% for 19 persons; on 9,1, N
for 21 persona; in 1992 for 9persons; and in 1993
for 7 persons thereby rscommending 56 aAEs for
promotion to Sr. scale out of whom 49 AEs are
junior to spplicant, but he has not baen promoted

for reason not knowun to hime

4, In para 429 of the 0Oa, he statas that

the assessment of the D PC for recommending promotions
from lower to higher grade is always based on
confidential reports which he feels were not recorded
correctly after 1989 owing to malice and bias

on the part of Oy. CE(Bridges) who was annoyed with him

5, The Dy eC.Enge(Bridges) has not been made
a party in this 0a, against whom allenations of bias
have besn Mmade to enable him to reply to the same.

6. From the foregoing , it is clear that
applicant himself recognises that he has not baen
promoted bacause his ACRs were not good enough

to warrant his promotion, a Govts enployse has an
enforceable 1lenal right only to be considered for
meotiDn if he is otheruise sligibles He has Iplbo
8pforceable 1eqal right to be promoted, In the
present case, it is clear that applicant was considered
by the D PC but could not be promoted because on

the basis of his ACRs the DPC did not consider him

fit for promotion, fppplicant has alleqed bias on
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the part of the Oys CE (Bridges) who wrote his
ACRs but that officer has not besn make a party
in the 0p to reply to the allegations.

73 In the result we find oursel ves not able

to intervene in the matter and the rulings relied upon
by applicant's munsel & not help spplicant in the
facts and circunstance of this particular cases

8. The On is disnissed. No wsts,
(PoC.KANN ) ( SeR.ADIGE )

meMBer(3) VICE CHAIA" N (a)e




